375.

Compensation of Acquired Land

SHRI NARENDER GUPTA, M.L.A.: Will the Deputy Chief Minister

be pleased to state :-

a) the total land acquired by the Government for National Highway
from Badarpur Border to Ballabhgarh in Faridabad;

b) the total compensation given by the Government for abovesaid
acquired land; and

c) whether the Government has taken possession of all the acquired

land; if not, the reasons thereof?

DUSHYANT CHAUTALA, DEPUTY CHIEF MINISTER,
HARYANA

a) NHAI on behalf of MoRT&H, Govt. of India has acquired approx.
5.76 ha. land along NH-44 from Badarpur Border to Ballabhgarh in
Faridabad.

b) A land acquisition award of ¥93.33 Cr. has been declared by CALA
cum LAO Faridabad under the National Highways Act 1956. Out of
¥93.33 Cr., an approx. amount of ¥33.22 Cr. has been disbursed till
date.

c) Possession of 5.51 ha. land has been taken over by NHAI out of total
5.76 ha. acquired land. Possession of balance land is pending on
account of pending disbursement of compensation in lieu of land

acquisition.
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